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(c) Improvements. considered ur
gent, have been carried out, and /tir- 
ther improvements are under exami
nation.
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The Deputy Minister of Labour 
(Shri Abid All): (a> 2,609.

(b) 1,809.

(c) 190.

(d) Mining.

P. & T . D e p t t . (H yderabad S ub-circle

'«47. Sliri T. B Vittal Rao: Will the 
Minister of Communications be pleas
ed to state:

(a) whether Government have issu
ed orders regarding conversion of a 
large number of temporary posts in 
the P. and T. Department into perma
nent ones;

(b) to wfiat extent the above orders, 
if any, have been implemented in the 
Hyderabad Sub-circle; and

(c) how many employees in each 
cadre remain unconfirmed?

Hie Deputy Minister of Communi
cations (Sbri Raj Bahadur): (a) No 
further orders have been issued after 
the one that was issued in 1951.

(b) Does not arise.

(c) Information is being collected 
.and will be placed on the Table of the 
House in due course.

U nused  W agons

*848. Shri Ramananda Das: Will the 
Minister of Railways be pleased to
state:

(a) whether it is a fact that large 
number of wagons have been lying 
unused for a long time on various sid
ings between Naihati and Kalyani 
Stations in Sealdah Section of the Eas
tern Railway;

(b) if so. the number of wagong so 
lying;

(c) the reasons for keeping them un
used; and

(d) whether Government will take 
necessary steps to make use of as many 
of them as possible?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) to
(c)‘. Yes, 1242 condemned wagons, no 
longer fit for repair and further 
service, have been stabled for a ^ong 
time on this section.

(d) Does not arise.

C entral Bank E m ployees

*̂ 849. S&ri M. S. Gurupadaswamy:
Will the Minister of Labour be pleased 
to state:

(a) whether the employees of the 
Central Bank of India through their 
Union have asked for reference of the 
dispute over the payment of bonus to 
ar Industrial Tribunal: and

(b) if so. when the application was 
received and the action taken there
on?

The Deputy Minister of Labour 
(Shri Abid All): (a) and (b). In
October 1953, the Chief Labour Com
missioner held conciliation proceed
ings In an industrial dispute between 
the Central Bank of India Ltd., and 
its employees concerning the quantum 
of bonus for 1952 and 1953. As no 
settlement was reached during conci
liation, associations of employees of




